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REPORTS OF THE PUBLIC ACCOUNTS
COMMITTEE

]
SHRI NAWAL KISHORE (Uttar Pra-

desh) :  Sir, T beg to lay on the Table

a copy each of the following Reports of

the Public Accounts Committee  (1973-

74) :

1. Hundred and Thirteenth Report on‘
action taken by Government on the re-
commendations of the Committee con-
tained in their 94th Report (Fifth Lok
Sabha) relating to the Ministry of Fi-
nance.

2. Hundred and Thirty-second Report!
on action taken by Government on the |
recommendations of the Committee con- ‘
tained in their 93rd Report (Fifth Lok |
Sabha) on Audit Reports on the Ac- |
counts of Khadi and Village Industries |
Commission for the years 1964-65 +to (
1970-71, '
|
3. Hundred and Thirty-third Report on |
the Report of the Comptroller and
Auditor General of India for the year
1971-72, Union Government (Civil) re-
lating to the Ministries of Finance, Home
Aflairs and Cabinet Secretariat (Depart-
ment of Personnel).

REPORTS OF THE COMMITTEE ON
PUBLIC UNDERTAKINGS

SHRIMATI PURABI MUKHOPADHY-
AY (West Bengal) : Sir, I beg to lay on |
the Table a copy each of the following
Reports of the Committee on Public Under-
fekings (1973-74) :

1. Fifty-fifth Report on Hindustan
Photo Films Manufacturing Company
Limited.

2. Fifty-sixth Report on Indian Drugs
and Pharmaceuticals Limited.

3. Minutes of the sittings of the Com- |
mittez on Public Undertakings relating
to action taken by Government on Re-
ports of the Committee on Public Under- !
takings. ‘
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4, Minutes of the sittings of the Com-
mittee on Public Undertakings relating to
Procedure and Miscellaneous Matters.

REPORT OF THE JOINT COMMITTEE
OF THE HOUSES ON THE DISTURBED
AREAS (SPECIAL COURTS) BILL, 1972

SHRI SIKANDER ALI WAJD (Maha-
rashtra) : Sir, I beg to lay on the Table
a copy of the Report of the Joint Commit-
te. of the Houses on the Bill to provide
for the speedy trial of certain offences in
certain areas and for matters connected
therewith,

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Reported smuggling of Uranium to Pakistan
and China

SHRI HARSH DEO MALAVIYA (Uttar
Tradesh) : Sir. I beg to call the attention
of the Minister of Atomic Energy to the
reported smuggling of uranium from Jadu-
guda complex, near Jamshedpur, to Pakistan
and China,

[Mr. Chairman in the Chair]

THE MINISTER OF IRRIGATION
AND POWER WHO WILL AILSO AS-
SIST THE PRIME MINISTER IN PAR-
LTAMENTARY WORK RELATING TO
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS AND SPACE
(SHRT K. C. PANT) : Sir, as Honour-
able Members are aware, the Uranium
Corporation of India limited, a Public
Sector Undertaking under the Department
of Atomic Energy, is engaged in the
mining of uranium ore and processing the
vie mto the uranium concentrate for the
nuclear programme of the country. The
mines are situated at Induguda in the

. Singhvhum District of Bihar.,
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According to the information supplied
by the Deputy Superintendent of Police,
Jamshedpur, the police raided a house in
Jamshedpur on the night of 2l1st April,
1974, and recovered about 51 Kgs. of
material said to be uranium. The material
consisted of 750 grams of yellow coloured
powder and the rest ash coloured powder
put in several plastic bags. The police have |
made 5 arrests so far. Two of the arrested
persons are reported to have brought this
material from Jaduguda. One of these two
persons is a semi-skilled workman (Helper
Grade ‘A’) working in the Chemical
House of the Mill and the other is an
ex-employee of the Company dismissed
from service in 1971. Both these persons
are reported to be residents of a village
near Jaduguda. One of the arrested per-
sons is a police constable. Two other
arrested persons are said to be interested
in the purchase of this material. The price,
at which the sale was to take place, was
unofficially reported to be Rs. 400 per
kilogram. The police searched the houses
of the workmen in the village on 22nd |
April 1974 and found three small plastic
bags in the house of the ex-employee. The !
rolice investigations are in progress. The !
exuact source, from which the material was |
taken, is not conclusively established so .
far as we do not know the analysis offi- |
ciolly of the seized material.
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Adequate physical safeguards exist in the
Department of Atomic Energy in respect
of nuclear material at its various establish-
ments where such material is stored or
used. The Government, however, keeps ab-
rcast of the view expressed by others on
the subject and keeps the question of ade-
quacy of safeguards under constant review.

SHRI HARSH DEO MALAVIYA : Sir,
from the remarks which have been made
by the hon. Minister it would appear that
the theft is perhaps not of a very serious
tvpe in so far as the material taken away
is concerned. He says that the stock has
been found to be intact and that some
yellow stuff which was found has been
tested and does not contain uranium. All
these things are there. Further, some plas-
tic bags containing some yellow powder
with tags showing their prices were also
recovered from the arrested persons.
Among the arrested persons there is a
constable, a worker of the Tata Engineer-
ing and Locomotive Works and his nephew
who is a B.Sc. student and two Adivasis
named Jairam Majhi and Dayanidhi Majhi
working in the Uranium Corporation. The
material recovered from the possession of
the alleged culprits was in powder or cake
form and looked like a highly finished
product. ‘This is what the press reported
in today's papers. Now, Sir, it is also said

- that according to the confessional statement

It appears on preliminary examination of
the yellow powder that it is not uranium |
concentrate. The ash coloured material |
is also reported to be a fine powder. The,‘
police have been requested to furnish some }
quantities of the seized material for che-
mical testing and assay purposes. They[
have also been requested to give their in-
vestigation report as and when completed. '
In the meanwhile, the stores of uranium
concentrates have been checked by the
Company and are found to be in tact. ‘

In view of the strategic importance of{
the operations undertaken by the Company,
the security arrangements of the Company
were entrusted to the Central Industrial
Security Force with effect from 17th May.
1972.

made by one of the arrested persons the
product was to be sold at Rs. 5,000 per
kilogram. Now. as to what was the total
amount taken away is not indicated in the
reports. Perhaps it is not very much; it
is about five kilograms they say. Well,
Sir, T am sure more inquiries will be con-
ducted, more details will be found out
and the House would be informed. Jadu-
guda is 35 kilometres from the town of
Jamshedpur. And there are other uranium
deposits in this country. We need not
emphasise the value of uranium. Accord-
ing to a reply which was perhaps given in
this House by the hon. Minister—if I am
not mistaken—some deposit has also been
found near Jhansi or is likely to be found ;
some investigations are going on. Now,
Sir. this is a very serious question. Off
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and on, in this House, thiough Call At-
tention Notices, through discussions and
through debates we are discussing the
serious problem of smuggling in our coun-
try and as yet we have failed to deal
with this meriace. Sometime ago there was
a discussion about Gujarat and we were
told that for Gujarat coast some very fast
boats were being purchased. There is a |
report that this smuggling has been going
on for quite some time. Has the hon.
Minister any idea as to since how long
this kind of smuggling has been going on ?
The paper say it has been going on for
quite some time.

MR. DEPUTY CHAIRMAN: You
need not repeat what has been said in
the papers. You ask for the clarification
of the Minister.

SHRI HARSH DEO MAILAVIYA: 1
am secking a clarification, Sir. It has been
going on for some time. Since what time ?
That is number one.

There was also a statement by an hon.
Member in the other House that . . .

MR. DEPUTY CHAIRMAN : We are
very much short of time, Mr. Malaviya.
So don’t keep on repeating what has beeni
said elsewhere.

SHRI HARSH DEO MALAVIYA : You
always say this. You decide how much
time we should have, two minutes, three
minutes, five minutes.

Y AT (397 UA9) - {I 0w fAg-
g9 ¢ fF amad § ®1 9= w7 oaww fon
S TN Tz G974 § T BT E | IA F)
AqTgT ST wA A |

SHRI HARSH DEO MALAVIYA :
Kindly tell me how much time I have got.

Five minutes but already four minutes are
over.,

SHRI HARSH DEO MALAVIYA :
Now, has there been Naxalite activity in
this area? It was also reported in the

|
|
j
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press. And were some foreigners arrested
the area? It was alleged in the
other House. Then what is the pattern of
vigilance which is being exercised ? If
there are other uranium mines to be dis-
covered what steps do the Government
propose to take? Will the Government
consider it advisable to take it away from
the Central Industrial Security Force and
create a special cadre to safeguard our
uranium deposits ?

in

SHRI K. C. PANT : Sir, investigations
arc going on as I said and I have given
practically all the information that I have
been able to obtain since yesterday and
from the information I have got it does
appear that the theft is not a very serious
one because as I said although the ana-
lysis has not been conducted thoroughly,
yet from the preliminary findings it seems
that the yellow powder is sulphur and this
sulphur could come from the Jaduguda
mills, it could come from some of the
other plants in the area. I do not know
but my friend said that one of the persons
arrested is the nephew of a worker in
TELCO. It is possible that the sulphur
could come also from the Tata mills; that
is also possible. But it is a very small
quantity of about 51 Kgs. in all the
vellow sulphur is less than a Kg, 750
grammes only. The anxiety of hon. friends
about any possibility of smuggling out of
uranium is understandable but this is on
a scale which is very very small. If the
kind of ore with the kind of concentration
of uranium in it were to be utilised for

i making a bomb then first you would have

to concentrate it and 100 tonnes of the
concentrate would have to be put in a
reactor and further processing will have
to take place before vou get plitonium
etc. So this quantity of . . .

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh) : Sir, he is misleading the House.
When he is saying 100 tonnes . . .

MR. DEPUTY CHAIRMAN : You will
get your turn.

SHRI K. C. PANT: I find his name
is there. He is very impatient.
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MR. DEPUTY CHAIRMAN : Yes, the
next question will be by him,

S TV . HAL 99 w7 A9 g a1 F
T AT H FTE T AT T3 G1 3T FT ST Tt
ST AT 7 AR, WA AR TR WET g |
qifeadedt $199 # TTEEwT 2, @ g
usRE M9 £ | wifew & S AmAr g &
FETT AR A g7

o guEwEta AT FE L ..

ST TRAATCEW - A1 T qFAT AET Sy
TAATATAT < AT FAT qa FT F15 AT AT
o9 421 W | IT T A7 A T AT AHFATE |

o guaAvald : I FT TEA AT FAT TU
T & AU 39 % 918 77 347 A1 FwAT g T
Irgi HET BT & W AT AT w2

SHRI K. C. PANT Sir, about the
price of the material I have alrzady indi-
cated the information that I have and
this does not quite tally with tie

menace of smuggling on the coast, that is
really not a part of this question. It is a
much wider question, the smuggling of
all kinds of goods. About Naxalite activi-
ties, whether foreigners were arrested,
how long this has been going on, etc. 1
cannot really give unswers bazcausc these
are questions—if at ull they have any rele-

vance here—which will come ont in the

course of the investigation.

About other mines being discovered, 1t
is possible. Geologists are working in that
area but I cannot say whether new mines
will or will not be discovered but I can
say that geologists are working m the area.
Whether there is need for some other orga-

nisation than the CISF for security pur-:

poses is also a question which I cannot
answer now but all T can say is that secu-
rity arrangements would be checked in
spite of the fuct that the concentrate has
been found to be in tact.
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which my friend read out. Now .bout the |
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" 1n spite of that I shall advise the Ato-
| mic Energy Commission to 1eview the
security arrangements in this area.

SHRI SUBRAMANIAN SWAMY : Sir,
1 have been very much interested in the
development of atomic energy in this coun-
ltry for quite some time and I have been
associated with the move for the produc-
! tion of nuclear weapons from a very early
1 stage, So, what the Minister has sud just

|
| now makes me wonder whether h: really

lknows what is going on. Five xilograms
| of scme powder were discovered and the
Minister says that it seems that it may
be sulphur. This was discovered about ten
days ago. The Atomic Energy Commission
I is not able to decipher whether it is sulphur
'or not. If it is of the right composition of
uranium, you need only about five to eight
kilograms to produce a 20-hilo  tonne
bomb. I do not know that what the com-
i position is. Parliament is always xept in
- dark about atomic energy. Each time we
are told, no, no, it is a secret and we can-
not tell you. This is what is zoing vn. In
spite of all the national security China and
Pakistan seem to find out more zbout nur
atomic energy programme than M.mbers
-of Pawliament are given to understand. [
[ 'would like a clarification and explanation
as to why this situation has arisen. s this
the tip of the iccberg? Below this if you
| look at some of the related events, then it
| becomes clear that this 1s the tip of the
l\iceberg. The Atomic Energy Commission

| and in particular one department is sutfer-

_ing from a very serious ailment. I would
say Parliament should be concerned with
['it and come to grips with it. If the Minis-
| ter does not come to grips with the prob-
fem. Parliament should force him to do so
and put things in order. For example, Dr.
Sarkar disappeared in October. He was a
very brilliant scientist. There is no trace
nt him yet and the Government has no
information. They say they are Jooking
and looking. It is a very small ccuntrv. If
they want to catch political prisoners, they
are able to do it in a very short tima, but
why cannot they find out this scientist?
| Since October he has been missing. Teday
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there is a statement by Mrs. Satkar. They
have a 11 years old child. No attempt
has been made to locate Doctor Sarkar. It
means that the department is having pro-
blems, is having ailments which nced to be
set right., Dr. Kothandaraman in the same
area and in the same department commit-
ted suicide in 1968 duoe to  frustration.
There was no enquiry and no expianation.
Parliament has not been taken into confi-
dence. Similar, other things are happening.
In the Narwapahad mines imported mac-
hines worth over Rs. 10,000 are missing.
There is no police report. Parlioment again
is not told. If you look into it, something
generally is also wrong. T have given speci-
fic instances. Tt is the tip of the iceberg..
Thete have been frequent breakdowns at
Tarapur. There has been a norrh-south‘
riot in Ranapratap Sagar. India’s position |
in the atomic power world has declined. |
In 1956 we held the eighth position. Tn'
1969 or 1970 it diopped to the llth posi- |
tion. Today it is in the 13th position. There
are onlv 14 countries which arc consider-
ed to be worthy of possessing atomic
power in the world. This is the fate ot our
country. When Chou En-lai visited the
Atomic Energy Commission in Bombay in
1957 he said India was wery far ahead
of Chira. Today we are far behind. I
would like to draw the attention of the
Minister to the Department of Atomic’
Minerals, AMD for short. This is the De- .
partment in charge of Jadaguda, Narwapa-
had and many other mines which Jeal
with uranium ore. Now. the AMD head-
quarters are in Delhi. It is supposed to
service all the laboratories and mines con-
nected with the ore.

Todoy all the units are in  Northern
India. But it has now been decided that
the e¢ntire Departmental headquarters will
be shi.tcd to Hyderaubad. This is very sur-
prising when all the units are in Northern
India. And this arbitrary decision which
has .ot no reflection in the Budget has
been taken to shift the headquarters to
Hyderabad. An Unstarred Question  No.
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4366 was asked in the Lok Sabha and in
reply it was said that in order to centralise
this Department, in order to have inter-
action with the scientific community. this
whole Department whose headquarters are
in Delhi is being moved to Hydcrabad.
The employees of the AMD are on a strike.
There is total dissatisfaction. T have visited
the AMD. The scientists” woves, the em-
ployees” woes, are not being properiy re-
presented. Fven the Minister 15 not being
told the real position. T met the Chairman
of the Atomic Energy Commission and
asked him, “The employees aie on tharna.
What is the reason?” ¥ did not waut to
infarm  Parliament. [ thought that this
could be settled without publicity. He said
to me, “Only a handful of pcople are on
strike.”” And since I am a Jana Sanghi,
I was told “The WNaxalites we crcating
tcouble.” Then I said. “If a CPM  pcrson
had come to meet vou, you would have
told him that the Juna Sanghis are creat-
ing trouble.” I want the Minister to give
attention to the general malaisc of the
Atomic Minerals Depariment The emplo-
vees are on o strike.

Now, 1 am willing to place on the Table

i a copy of the document T have got here.

It is a communication from the Deputy
Secretary to Shri Padmanabhan. It says—

“D.0. Confidential. Department of Ato-

, mic Energy.

With reference to your letter D.O.

No. .ol o dated the 1st March, 1974,
T enclosed a brief for the use of the
Prime Minister during the Budget discus-

sion in Parliament regarding the AMD.”.

What does he say there? This is a brief
provided to the Prime Minister on wiuch
basis the Prime Miaister is to inform Par-
liament. Tt says—

“The Atomic Energy Mincrals Divi-
sion whose headquarters are in  Delhi
have now been shifted from Delhi to
Hyderabad and will start functioning
from the coming year.”
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The employees are on dharna. The Prime
Minister has been briefed to tell Parliament
that this Department has also heen moved
to Hyderabad. Sir, atomic energy is an ex-
tiemely important branch. Problems have
arisen out of the Atomic Minerals Divi-
sion. There is suicide taking place; scientist
ic missing, uranium is being smuggled. And
the Minister here is totally ob:iivious. He

[30 APRIL 1974]

is not able to tell Parliament what the

1eal position is. T think the probfem is,
both the Minister and the Prime Minister
who happens to be Minister of Atomuc
Energy, neither has the time nor the under-
standing of atomic energy. And with due
deference to everybody in this House 1
would suggest that the best solution to
stop this rot, this decline, is that the Prime
Minister should offer her resignation from
the Atomic Energy Department and scme-
one with more time and more inclinations
should take it up so thut this problem can
be settled.

SHRI K. C. PANT : I am afraid that
until the Tana Sangh wins in an election
and forms a  Ministry, we shall not be
able to hizve a Minister for Atomic Energy.
who will perhaps meet with the approval
of Mr. Swamy . . .

SHRI SUBRAMANIAN SWAMY :

From your side,

oY HARIWO TZ FAT & ! AL Ho Hlo
T & AEF TG AL E |

SHRI K.C. PANT : =1 97€ 2 &1 3
1 would have thought that Mr. Swamy
would have been happy that the Prime
Minister is giving her personal attention {o
this Department . . .

SHRI SUBRAMANIAN SWAMY
That is my complaint that she is not.

SHRI K. C. PANT : . . . which facilita-
tes the functioning of the Department to
a great deal.

SHRI KRISHAN KANT (Haryana)
That shows the importance the Govern-
ment attaches to this Department,
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SHRI K. C. PANT : [t shows the im-
portance the Government attaches to this
particular  Department. I would have
thought that he had welcomed this. since,
particulaily according to what he has said,
he is taking a great deal of interest in this

particular subject. Sir. so far as the
statement 1 made earlier was concern-
ed, I think he mustook me to say
that 100 tonnes of wuranium metal

would be required. 1 said uranium con-
centrate. What has been ,in fact, found in
these bags is that this concentration—sub-
ject to final analysis that we have not yet
got—is lower than that of the concentrate.
Mr. Swamy would piobably be knowing
that the uranium ore found and processed
in this country is actvally lower in grade
than the uranium processed abroud. I do
not want to teveal for security reasons
what percentage it is [ think he would ap-
preciate this fact rath:r than critivising,.

Now, Sir, on the question of
kar's disappearance in  October, 1 have
checked up on the Iatest position about
this, T find that the . G. Bihar has been
approached and they are pursuing this mat-
ter. The CID. (Miwsing Persons Bureau)
had been going into this earlier. Later on
a case has been instituted by the Jamshed-
pw police and they are investigating this
particular case. T do not think T need 0]
further into this except to state that Dr.
Sarkar is a Geologist who was not con-
nected with the operations in  Jaduguda
directly with the Uranium Corporation. He
was a Geologist of the Atomic Energy Com-
mission, Minerals Department, but not in
the Corporation. So | cannot say whether
there is any link between these two. But
if Prof. Swamy looks to a reply given
earlier on April 17. 1974 on thi; subject he
will find that Dr. Sarkar had stated that
he had to go home due to some urgent
domestic trouble. That was the reason
given by him. But he did not report hack
to duty. So this is the factual position un-
til investigution  ieveals any connection
between the two. no connection is obvi-
ous or apparent at the present stage.

Dr. Sar-
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About other matters—suicide, equipment
and spare parts missing from some places
in Tarapore, breakdowns and so on—I
really cannot say anything now partly be
cause it does not arise irom this ques-
tion . . .

SHRI SUBRAMANIAN SWAMY
does arise.

SHRI K. C. PANT : I think he has to
decide whether it does or does not arise,
The Member has had his say. I am sub-
mitting to you that possibly it does not
arise. Therefore, if he is wanting to get
information on all these subjects, then per-
haps if he could table a separate question,
I would be very happy to give him the
answer.

SHRI 1. S, ANAND (Punjab) : I am
sorry to find that the stand taken by the
hon’ble Minister is a very, very conipla-
cent one. He has tried to connect the disap-
pearance of Dr. Sarkar from the day on
which newspapers have reported. But his
own wife has alleged that his disappea-
rance is very much connected with the
smuggling activities of the gang which was
responsible for smuggling uranivm ore to
Pakistan and China. One strange thing is
that Dr. Sarkar's disappearance on Octo-
ber 28—we heard about it in ncwspapers
on March 25 and within two weeks we
also came to know of the disappearance
of five-kilogram bags of uranium powder
and yellow cake—was kept secret. The
disappearance of  uranium powder bags
and yellow cake, happened more than ten
days ago.

It

Now, this specific thing has originated
from the place where this occurrence took
place. This camp where he was working as
a junior Geologist is dealing with uranium
ore. Whether the scientist was or was not
connected with the establishment which he
mentioned it is specifically stated that it is
the uranium ore that is being worked upon

. [RAJYA SABHA)
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uranium finds have come to be known. If
you look through the past two months’
newspapers, you find that in Himachal
Pradesh, Rajasthan, U. P., Jhansi, Bihar,
Madhya Pradesh, Meghalaya and Kutch,
in so many places, uranium ore has been
found. And uranium is so important. Re-
cently Members must have seen in the
' newspapers the claim of an Israeli scientist
! that uranium can be enriched thiough laser
[ beams and 60 per cent putity can be
I achieved, when for making bombs, etc.,
{only 4 per cent purity is required. Now
that the country is coming up with more
and more new finds of uranium, the Gov-
ernment should take a more scrious view
of the situation. T would like t: draw the
attention of the House, through ;. Sir, to
a report in the “Economic Tim:" about
| how the U.S. itself is interested iz sharing
our processes of enriching urasium and
purifying uranium. It can be suid, as the
hon, Minister said, that our ore -ontent ig
comewhat less, but that is only compara-
tive. May be in Canada the ore ¢ontent
is better. But the quantities that we coming
up sad the importance of uranuim. espe-
cially when there has been a break-throush
lin enriching wranium through luser beams,
%make us think that we should take very

| serious note.

Then T am surprised that the hon. Minis-
| ter has said that he was going to mahe
{ some purchase and he disappeared, The
e definife allegation is that he wos very much
“in Jamshedpur and he was goingz home in
ia jeep and he was followed. Have you
i checked about the story of this gang? His
;’pqor wife says that this gang is connmected

with his disappearance and this cang has

;bcen operating for a pretty long time.
{So 1 would say that  tize  Gov-
~ernment  should take this  thing

" much more seriously. The situation war-
| rants it. And T am surprised that even ten
. days after this, the final analysis is not
I available. The hon. Minister is act defi-

there. In this context, through you, Sir, 1! nite; he is just trying to palm it off as
would like to draw the atfention of the | some sulphur powder instead of giving a
House to the fact that during the last few f final reply whether it was uranium ore or
months in many more places in India,  not. T would also like to say that i is a
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serious matter that when we arc kept in | With your permission, I would like to read
the dark, our neighbours who are not very | out the answer to a question relating to
happily placed regarding wus, though I the disappearance of this geologist.
would wish it otherwise—China and Pakis- ,
tan—should know much more about it and | The answer was—
definitely it should be that this very precious f
ore is being smuggled to these twe count- |
ries.

“Shri Swapna Kumar Sarkar, Scientific
Officer of the Atomic Minerals
Division who was posted at Turam-
dih Geological Exploratory Camp
rear Tatanagar, proceeded on cusual
leave on 24th QOctober, 1973 stat-
ing that he had to go home due
to some urgent domestic trquble.
Shri Sarkar did not report back
for duty thcreafter. On receipt

SHRI K. C. PANT : Sir, the Calling
Attention notice was admitted yesterday, 1
was told about it yesterday and [ got in
tonch with the Chairman of the Atomic
Energy Commission yesterday itself. He has
tried to get the latest information from

Jamshedpur. He told mpe that the lines were of information that Shr; Sarkar
out yesterday and I have not got the had actually not reached home,
people there. Ne.verlheless, I' have .been the matter was reported to the
scrupulous in giving all the .mformatlor‘l I police. Police investigations are
hud to the House. So there is no question in progress.”

of the Government not taking it scriously.
But I do think that an unnecessary SCar¢ | Tpose are the facts that are known and
should nmot be created without any Dbasis. | ynless any fact is known which would
And in a matter like this. if an unneces-| conpecy his disappearunce with this Tecovery
sary scare is created, then all over the|.¢ 54 /2 kgs powder some of which is
country it has a certain repercussion. That, | ajjeged’ 1o be sulpher, I do not think I
T think must be avoided once we find that } should establish this link here in the House.
there is really no basis for such an unne- | Unless I have some ground, I cunnot do
cessary scare. $O.

SHRI J. S. ANAND : How do vou say it ey gEtw @ (I 92 . I
there is no basis? afr wEreg, wHT [T &1 ACETT #) GeAT 7 €ea-

SHRI K. C, PANT : From the facts| "¢ &7 3EH & 7 ag fomrm &t wfera
known, which T have already stated, there | F fae® o oiR g7 wmar o=l ¥ wagie F¢¥
does not seem to be any basis. In the mean- | ¥ #x1r %3 1w U 97 Fre9r 2 fE
time, investigations are continuing and the . N
1G, Bihar, has sent a team from Patna for T AT e ww o g
interrogation of those people who have | gpRy K. ¢, PANT: While investigations
been arrested. The State CID is involved. | ;.0 going on, again it is very dificult tor
If the State Government wants the CBI to | ne ¢ say anything. Here the entire thrust
be associated, it can ask for the associa- {seems to be that this powder was recovered
tion of the CBI and we will consider that' from the Jadugnda mines or (he millicg
also favourably. plant there whereas this gentleman had no-

thing to do with Jaduguda mines or the

SHRT J. S. ANAND : Why wait for | milling plant. He was engaged in geologi-
them to ask you? cal investigations. So the two are not

strictly connected. This is what [ submitted

SHRI K. C. PANT : Usually the CBI | earlier. Now, regarding the new finds of
is sent only when the State Governments | ore, urarium, etc. reported in the press and
ask for the CBI. That is the normal prac- [ the security arrangements connected with
tice. With regard to the other question, 'those finds, so far as uranium ore itself
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is concerned, if it is of very low giade, a
long process has 1o be gone through before
it becomes utilisable for weapon production
purposes which | have hinted 2¢ in my
first reply. So all these things have to be
kept in their proper perspective. And the
fact that 5-1/2 kgs of some very low grade
material is fourd should not cause any
unnecessary concern. At the sametime if
it is indicative of other leaks that are taking
place, we should certainly tightea security
measures to see that that does not happen.
That we shall certainly do.

SHRI SUBRAMANIAN SWAMY : That
has precisely connected it to al!  other
events. 1 asked the Minister 1o make a
siatement on that. But he refused to do
s0.

f @t @ (IFW0) C SwEwEtT agEm,
# @l agRT F1ogarn wwAr g fEe a
F g (et 41 e §w ey ager f o wizer
TR BT A T B RE qaT a8y A, 99
& IF R o4 ZA, WA § o= wgiey § W
FHAT ATEAT 7 5 7R 7T 1 Oy T ot a7
T & g et FRET Y H i A AT
F O I ATL A ATE AN AL E AV H I A -
U @ fF gHT A€l 9y e 98 @rodlo
Mo FY A & WY 7YF ATHFTL FT Ty F7 Y
g e & 39 & a ¥ g #9 |

T & 7 A AqAfT & 947 wgEy ¥ 790
TF FIUNT FIAT ARATE | &X 77 fraw & wA-
R dt 78t @ ;fw oerfaw fediom & ae o
AT Y A ST AT 92 ¥ I & a1 § IR
=g fem v =g f7aw 3 o s 9% g, Wi
¥ 39 #Y s 9rear g 5w 113 400 FH-
AT qET gear WX § e fF 9w #r aws
IFTL 7 BEeTt F< foran & i (Geelt & JavEm
Feirer FT feom g 1 ST AW WG FwTCw G
FAET 0T 4 9g fell I9FT RTAAER a1 e
T &, F FAT FTC07 § fF a1 &1 =0 g9a}
e T ey mar 31 A0 oRdETd 1 e
YOO RE | A AT F AT T g T I
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T FET B T AT T & A B A
I FT UH T 2, 99 F gWMid F, AAT &,
[ Y o7 Y faer ad § W B It = =T
T F AT w4 & g o S § S
F 5 T AT 0 a8 FEd FY FAW A7 A
|t FHETD wetfry fediom & 1 geae 9T @
T & a1y § ag HAaa R giee & 39 faare w7

st ¥Fo wo wa : ar % &4 TRR FAT AT
TET AF WHA AT Ato dlo o &I WO &
TE & AT HIgd F ATIAT 1T % q1d 7, IgH
FET GOHT AT ZETEAT FE AT 2 AT S HI
qdt 99 TFAY & qF Ty FEIR SW & fav
Fg a1 99 & A0 1% 7gmar aw .

oY WY W Ag W F FEA

it Fo @lo gear . TR T ALF W TN
¥ Em & wAr § 1 iR § qEm e AT |
T I AT AT FT AEEFAT gO0 al g9
S Y FETIAT A WA A% A1 9g o o Ao
F1 g1 71 gAR 81 7 T A a7 § F1E FAT
TET AT | W T 77§ AW 99 § IS A9
ITT A FEDET S AEEEE g AT AR S
TR % A 99 § IRA A A 47 | & A-
o T WEA 9E 9 Ta0 3 % faelt |
Tga vaTaT Wig-AT3 & TS § Tl Al & e
&7 g4 TRl § F9AT AGY | AT A T WaA
¥ ot % T A A1 0F S AL HA H A AT
w5 A7 o AT 6 ©F T qEAT g L ..

) TATCE® . g9 @l @89d Al 2 |

s} Bo wWlo ™A WA Y ...

st T : dfedt @7 i samEr )

= o Ao ovd : AFACT &1 Wiy & FH T
St& FAT 9 wan a9 § mrrnt A e
Iuawafa oY, SE a gq I F AqeF & 4
garr =rgar § e & usfafrefen s § W&
7 59 feqede & | & it daw il Sl
F1 sq1aT 3@aT g wred fafeex & iy R
TF T IEFTY AE | R G AEERTY G
ST A1 § ST U F WO ATFT 7 &)
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MR. DEPUTY CHAIRMAN : Shii Niren
Ghosh.

=t ditE AR q@IEr (Wer 93m) A
TF e wth Ae< @ fF weifns ot ¥
wafyd g ag Friaw wdwe dr #4t 9Ey A
fafrezx #te & oo f5 oefafetfor ==
3 A S FE @ F B oA O S w6
g .

19741  io amatter of Urgeat Public
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| S TEAREW 30 AT, 74, HTo Fo T,
fewdt &A= @ fermm 8

%4

Dear Shri Padmanabhan,
With reference to your D.O. 151/74,
Budget, dated .

Let me answer your Point of Order.
«ff guawrafa 3fam, I sfar odae
¥ FAFRT AT Fag T IF I AR ot

MR. DEPUTY CHAIRMAN: He has
come prepared with the matter under rotice.
What he could have answered, he has
answered. But he is expressing his inability |
because he is only responsible for the Par-
liamentary work.

SHRI K. C. PANT : This is not 1e<lated
to the question before the House. It is
not part of the subject matter of the Call- |
ing Attention Motion. It was out of court- |
esy to Shri Rabi Ray that T said that if T
had known it, I would have put it before‘
the House. As a matter of courtesy to}
the House 1 said so. But I can onlv come |
prepared for the matter which s 2alsed'
ir the Calling Attention Notice. ‘

|
|
|

|
)
|
|

#fl TATRET  §9T =0 A6 ATET 2 |
# a8 #eg & AT 3 Fo o 97 S A
ET UF TS WG ATET AT HTART A7 AT | |
g wed & o fawg 7 wafar @ E Qv am |
I FAT U & qUAT FT IO AW AN I |
T AAT-HETT o T #R 7 S99 7o gn
T E (9 9F7 7 9% gAE & Sy
geifea Fare & W w9 AT g | ag @
 dfn TwaR a3 ¥ TR @ | § fAg =/
&1 T & & T W T N 90 g ?

it gaarala : 3T IR & Fm)

=TT : AT 52T ag & 5 0w A
it feddee & A1 =9% grwem A ¥ foar g
g

The headquarters of the Division has
been shifted from New Delhi to Hyderabad.

Mo Modd . Hage FE7?

AT AT AWl ¢ 98 GUE  wET £ |

[t is not drectly connected, not even re-
motely comnected. But you are trying to
conncet it. 1 can understand your anxiety
in trying to connect it .

ol EETET FH FIWw qE §% g
A | Fo Ao T UH e F1 fowar ¥Tog-
wftw & wE-UE 2 e
MR. DEPUTY CHAIRMAN: You can-

not expect the Minister to accept your point
of view.

ot TOAARIES |, .S TH TA $Y & Al
7 Fg &% fF o fafter g d@&ifag & &
TeiEeer TAn wAfm W g MR A 2
FAfE Fo Ao T &1 § AWAT g, IAFT feer
H zHET WE AR FF § FAEE a1 F A

MR. DEPUTY CHAIRMAN: Yes, Mr.

! Miren Ghosh.

SHRI SUBRAMANIAN SWAMY : Sir,
vn a point of order.

SHRI NIREN GHOSH (West Bengal):
Mr. Swamy, if everybody gets up like this,
how can I speak ?

SHRI SUBRAMANIAN SWAMY: All
right. I concede. You can proceed.

SHRI NIREN GHOSH : Sir, I would like
to know from the Thonowalble Minisier
whether uranium has been smuggled out
of the country before, if not in this case
now. Has it ever been taken out of the
country? Has it ever taken pluce ? This
is my first question.
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Secondly, Sir, do we share cur own sec-
rets with regard to uranium processing, etc.
with the countries with which we have
collaboration agreements and, if so, are
they ir the know of these secrets and which
are those countries that are in the know
of these secrets ? Can it not be a fuct that
the CIA keeps a check on ail scrts of
things connected with uranium processing
for the development of atomic energy in
any part of the world and is working like
the Mafia gang ? Can it rot be that they
are also vitally interested since till some
time before the CBI or whatever may be
your agency, had a tie-up with the Ameri-
can agency, since there was the intelligence
tie-up between New Delhi and Washington ?
I say this because the officers used to be
sent there and perhaps it is being done now
also. Now, the smugglirg gang his been
operating here for a pretty long time. How
is it that it could not be checked so far ?
This is the moot question. How is it that
it could not be checked even near the ura-
nium deposits ? As regards Dr. Sarkar,
his wife does not say about the domcstic
trouble. But that is what you have given.
She has not said that because of domestic
trouble her husband has left any such
statement. At least, Sir, Dr. Sarkar’s
wife should have known this fact and she
has appealed to the Prime Minister who is
in charge of the Atomic Energy Depaitment
to see that at least her husband is located
and she suspects that he has fallen a victim
to this smuggling gang. Now, I wculd
like to ask you, Mr. Pant, whether, when
you complete the inquiry on all those ques-
tions which you have not been able to cover
here, you will come forward on your own

_ to make a full statement before the Parlia-
ment. This is my question because we
should also know the full facts. Ther,
I do not know why the Office has been
shifted to Hyderabad suddenly. The labour
issue is another matter. But the question
now is why the Department of Atcmic
Energy has been suddenly shifted from New
Delhi to Hyderabad, not even near the
pranium deposits. This is a thing which
I fail to understand ard this decision of the
Government I fail to understand and such

[RAJYA SABHA]
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decision do not help anybody. Theretore,

i 1 would request the Government to recon-

sider the whole question of shifting the
HQs of this Department from New Delhi
to Hyderabad.

SHRI K. C. PANT : Sir, on the qguestion
whether it has been smuggled out or rot,
what has been recovered on the 2Ist and
22nd April was not smuggled out and has
been recovered only in the country and
while the Iinvestigations are goiig om, I
cannot say exactly what the intertion of
thosc persons was and I think we should
await the results of the inquiry before com-
ing to any conclusion on this matter. But
I have tired to put it in the proper perspec-
tive so that the magnitude of the problem
can be seen in proper light.

Now, so far as the question of the col-
laborators’ handirg over the secrets to us
is concerned, those countries with whom we
have collaboration arrangements are coun-
tries which give us the know-how and it
is on the basis of that know-how that we
set up our units and so, they do know the
secrets of the plant that they supply to
us, and the krow-how they give us. I do
not think there is any particular matter of
concern in this. So far as intelligence tie-
up between India and U.S.A. is concern-
ed, I am not aware of this. From the
little knowledge I had in the Home Minis-
try, I am rot aware of any such tie-up.

He said that the smuggling egang was
not checked. First of all, I am not aware
whether there is a smuggling gang. I am
sure about the facts which I have placed
here and if on further enquiry, something
else comes up, I shall deal with the ques-
tion at that time. My hon. friend has asked
for a full statement after the enquiry is
completed. I shall come to the House
with full statement after the enquiry is
completed so far as it is relevant to this
question.

ot aga femw (STR waEW) : A, T
ST § g g o o F Frienr e At G
T F9 IR GAT AAT | IqF qE@ S
TEIHIT TF S A WX S THeeT g1 aar
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T TEW 2R X A\ F 97 S AR g
{5 A9 77 FvRaT 21 A AT A7 AT O AT A
AT W oTA WA P T IF ST e
Afew a7 & S8 9T 9 e B e avs A
VS TFHAT TA & 7 E1 07 £ AT IqF AR TR
T WS AAE P W, Aww, I e
Fo g 5 F w@ew 3 w0 47 a ad 2
at5m & 59 a7 7 sfawrs w97 B o agarfa
T &1 A 7T A & oo g1 Ay az
F am W % WK 9% @ At 81 I=e
TI SEE &7 5 ) 7y onafean ag g
& o oot T o AR, 8 qE oy AT v A
5 sl I 7 & # e e E
FT 9 97 WY FE forEEeE smad o o)
w fr oHfom s A i aree @
FE S TH WIg 9E g% AT AR 0 q AT
TEN AT TR AT oMo I T A usitez”
T B SHE WERT T EF GA( | AW T a0
ATSE 5T | IF THAT R AHE X6 WEW
1 7 | & F1 AT § 5wt aew & wrdo
Frodtofar 1 = mite feam @ e 3 geaT
TAATANIA F ! UM U AT HI & 0 gahr
" arew ¥ = @ g, waardd & e & fr afe
wrtfhe v feurdHz v qeE & A8 ae ey
7 2, a7 &, 99 =9 919 &7 wie 31 §
§ o7 Te § %) 99T AT 99T gHas &l
T ATIE FOI H qGR H | Irgid 78 NI &gl &
5 24 7T T 9g ST AaT AT & 38 T80 St
T SgEr A% ¥ WO F1 & wreEEdr
e fafaeew %ty wrew fafrees 1 foafa
¥ o] EEmE) ImEr oY 39T 2§91 a
= At &1 Few w7497 5 s i F qy
IFF IH WET FIA AT KW AT 90F 7

st Fo dlo qeq: IyAWT, I, AH T AT
o1 uH-E R qgE T ary S A oA
oy & ot Ffaer save Aifew famn ar, o,
ST Y FET, L R a9 § a8l g5 R’
FITeT Few= AEE AT | F9; 7w, o
FITETY €1 waAr oY, 9g A & | T SHard H
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FTE FAT I TF T AL AT T A AR
faart a1 5% w2eT S AT T oW WA E1 AT
o1, e 1% fem ww A F4aifs cefafredfee am®
T QU TAE AT |

ST AT FZ B ST JE FAT qGAT g, IARL
¥ gw A FATS | G FEee § oA
gIferre 1 TTREH FAT F aRFIad g S0
ST AT T ( TV W Feitege 7 § Hee (rra
¥, fre sA% am wm deee tRan s g,
TR a2, T A & anw el
e e qmm FTAT # ) 39T 9E wE 39
AT a9 AT § {6 ava ¥ T §40
A% ATO AT FET G ) W1 AR
ar= frdr amw BT e &7 9FET Wy E AT 9
ST AT 9NARREE 2 Oer A 2 fr e aF-
ifes ¥ agt WA A #Afedl ) am A AT AT
o & A4 mAwe gm oamw T e
SHRI SUBRAMANIAN SWAMY : Sir,
if five kgs. has been caught, how much

has been uncaught: if 1 may use that ex-
pression ?

st Fo Hio Td If 1 knew that, it
would be Caught. <t =mya #7 f& @S0
o fagm wroAs= frar mar, wrde o
fagre &1 F9 1 wu fFm o) ®Y Ag
F2r fF 9 o7 W § A1 i v wnde
o faAT & 27 T FT W} | TE WA WA
g A w77 5 A qeATs WA ) W 98
Tz 2 fF dro @ AL FT ER A AT T

-
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